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Wednesday, July 12, 1967/Asadha 21,
1889 (Saka)

The Lok Sabha met at Eleven oy the
Clock.

{Mz. Srzaxzs in the Chair]
ORAL ANSWERS TO QUESTIONS

Choti Sadri Goid Seandal Case

+

#1081, Shri Madhu Limaye:
Shri 8. M. Banerfee:
Dr. Ram Manchar Lohia:
8hri George Fernandes:
Sbry Hukam Chand Kachwal:
Shri Jagannath Rao Joshi:
Shri Onkar Lal Berwa;
Shri N. S. Sharma:
Shri Onkar Singh :
Shri Bonl Shanker Sharma:
Shri Umanath:

Will the Minister of Home Aftairs be
pleased to ctate’

(a) whether Government’s attention
has been drawn to the Memorandum
submitted to the President of the Re-
publie pf India by several Members of
Parlament and Rajasthan Assembly
in the matter of Choti Sadr1 Gold Scan-
da]l Case in November-December last
year;

(b) whether Government have exa-
mined the various suggestions made in
the um;

{c) whether Government have re-

ceived any Teport from any of the

agencies under the Minis-

tey of Finance or the Ministry of
Home Affairs in this regard; and
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(d) whether Government will be ple-
ased to place on the Table the reports
submitted by these agencieg or the
gist of these reports?

The Minister of Home Affairs (8hri
Y. B, Chavan): (a) Yes, Sir.

(b) to (d). Having regard to the
fact that there i3 a connected case now
pending before Court, the Director,
CBI, was asked to make only an in-
formal check and scrutiny of the re-
cords. Thig has been done but the CB!
fee] that detailed investigation is ne-
cessary in certain respecty which is
possible only after the trial in the
pending criminal case is over.

ot wq foord : wew APRE,
Joweeqr 1 AW | wAeqr W
v gw for @ fegm st & oeufa
%Y oY irvesy fomr a1, fad & sy
I & §9T 929 9T e wigar
¢ wiife ga® faar qg wen amw
7 73 | [geveera F vay T
Hurd demrqee Fro—992/67] XEW
X 9 WF T ¥ wIw, 9 W
T ¥ wEw W 6 TiaEq
! e awr & @R, @ ot
Fopora ey § 1 o e -
wHOE

Mr. Speaker: No; I shall consider it

st ay fewd : o sqwewr v
wox wg § Fr oy o pitwew §, v b
¥ wfem § wriw o & ww
Yo § s @ e s gufen
¥ fems § 1w W gufen
I S afr § o mgsd ot
mepn e w ¥ M ¥

$aa
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it @ ux e e R o Sy
il gyt §—xw oreg & oY fiewrsw oy
waw w fagey 3w xAr  wfgdy @,
wg v a7 weht & forary ewwr i ds
wr 3y afay v wmAEar eT W
ay § fr ¢ %7 ag wg fe g A
wrarag & frarod §, wow ¥
e g g g fe e wr wTAAn
frsrger frarerdtr A &, ag O AW
Wht gerfen & feaw 3—gr e ¥
X % wqar faole wrgd € 1

Mr. Speaker: 1 do not know what
the case 19. I do not know what the
issue 18, Here i3 some question which
has come up and suddenly I am asked
to give a ruling or decision oh a point
1 do not know even what the nature of
the case is

Wt wq fowd : qg *1 Qur AW
“’if t' ﬁ L) ﬁ WT“ .,
Afer g7 dfdf ¥ wgr o | TN
figar srar ot s fip wmw § 0

ot sz fagrQ qrddY : wew
wHew, WM @ AWy [ Uk
uo oty gefies o8 st g W
s § fr aufr ¥w Aaqfem §
9T Iq FT ¥W A9 § A '
iy Adn W Hdwife
frd s €1

Mr. Speaker: That 1s exactly what I
was going to say. I shall have to look
nto it.

fray fiod : WX W AW
firetg 3y fy wmgd E At 7 T 1 Afsr
Ay N @aw @fay fe gurfear
¥ foare W Pww ¥ qn ardw
ag § s 35 witfe safedd. .

Shri M. A. Kban: Is this the propep
time for all thiy discussion?

JULY I8, 1987

Oral Anewers 11028

Mr. Bpeaker: He is reising e point of
order and he wants me to give & ded-
sion on it. How can I give a dacision
without hearing the point of order as
to whether the question can be ans-
wered or not and whether in this mat-
ter the Minister concerned has given
the correct reply or not? Here isa
Member who says that he is raising
a point of order How can I
come to a decision without knowing
what the paint of order is.

Shri M. A. Xhan: This ig not the
proper time for all this discussion .

Mr, Speaker: Why is he objecting?
Let me hear the hon Member. Let him
say what he wants.

ot Yo wo Wt :  wEEELETIT

# qw Y W = qF ) WA A
e wrdc W e o wwar &

But he 1s again raising a point of
order

ot wy frd : & fofz &
§ ww @ f | Wi wT R e
t

Mr. Speaker: 1 have been trying to
follow the point of order I may not
be so intelligent as the hon. Member,
Therefore, I may take some time to
understand the point of order. Now,
let me hear the point of order.
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Shei S. M. Banerjee: I want to make
Shri P. K. Deo: On a point of
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Shry D. C. Sharma: I beg to submit
very respectfully that every MP has
the honour of submitting a memoran-
dum or memorandg to the President.
But 1 want to ask how those memo-
renda could become the subject of in-
terpellations ;n this House. Secondly,
the hon Minister has said that the case
is sud judice. After that, I think the
hon. Members who tabled the question
should be satisfied ang should have
kept quiet, till the proceedings are
over

ot vg forqd - Ok awr AR
g *
Shyy D. C. Sharma: Then he said that
this man should be belund the bars.

Shet 8. M. Banerjee: 1 said ‘who
should have been behind the bars’

Shri D. C. Sharmga: He said he should
be imprisoned, but he has been made
Chiet Mmister of a State Are we
going to refer to the Chiet Minster
ef g State {n this manner jn the
House?

= 7y famdt : @ % wr wwfe
g?

Shri D. C. Sharma: I can also refer
to Chuef Ministerg of other States who
do not belong to the Congress Party
but to other parties

An hon, Member: Go ahead

Shri D. C. Sharma: Are we going
to treat Chief Ministers hike this, whe-
ther they have been appointed aganst
some Maharawal or Mahara)a or gome-
body*

Fourthly, nobody who 15 not present

in the House should be referred to or
discussed jn ap outrageous manner.

I think the Chiet Minister of Rajas-
than hag been discussed in the most
obnoxious and offensive manner and
1 should say in a manner which does
not become the prestige of this House.

o tm wtyge Wifgur o
miwey, ¥ s W T g

JULY 13, 1967
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Mr. Spesker: We are making ft a
discussion here.

we I wAage wfjur e
T, AT s o A g .

-

{ ot fow wyomw : wwy TP,
"WAEET W AW g ¥ ¥ IR @
L¥ afer wm vax ¥ wro wifgw W
| G &

Mr. Speaker: You will also be called.

o R wAlge wfgar : s
i fe AR A magen
fie ag wwer Ao ¥ fawodir §
fer s oy § o @
) e vafeg oF  =wE
fearmfirar w1 o wd At g
T | frw A A WA ¥ G@mR
A T AW AT XW gTA W AT
oifgy 1w wm foar g fe el
T AN Y Jmr g feowg
A S A FE oY b R
mHE i N LAY wT|E
afafar fY sw T & & omr
g8 a1 aF ¢

Mr. Speaker: I wall look into all this,

T TW wAge dfgar ¢ & oh
vy § g vt a ot fed
@i vt § e =raw fasmondtsr waan
W frnofman § 1 ag S el
T WY i o ArHET s w7
wREANGE agwg I fis wrar
wEy ¥ farodr § @ fet )
amaa ¥ wo o7 W wfiee W
o e WM 1 o gt ey
wifgd fs arf oy www ¢ faw oo
& PR TN WTH T Oft § @Y 9w
Tt & g7 wr gt Afer Qv TR
¥ W Ot x@ W ¥ qu sfimc §
T QU T + RO Ay ey ey
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(v w & ax & afrer s
£ & wgr aviren & a9 w0 wew
damr  fifadm

Sbri B. D. Bhandare: The peint of
order js raised because the hon. Home
Minister said that the matter was sub
judwe 1n a court. I may draw your
attention to the sabject matter of the
Question itsel?. It readg as follows:

“Whether Government's atten-
tion.....n the matter of Chota Sadri
Geld Scandat Case....”

The term ‘“in the matter of” 18 quite
comprehensive. The Minister has al-
ready answered that an investigation
was carrfed out and it iy pending be-
fore the court. It ;s the constitutional,
fundamental right of the accused that
there ought to be a fair trial. If the
matter ig to be discussed here which 1s
the highest legslative body, there can
be no fair tnal

M. Spesker: There is no case pend-
ing aguzinst the Cluef Minster,

ot wg fomd : g T g
g ¥ R rft o ww

Shri R. D. Bhandare: I am quite
aware, but it speaks of a matter which
was under investigation A number of
persons were involved and those per-
song are already before the court to
face the trialWhether it pertaing to
the Chie? Minister alone or it pertains
to other persons who are before the
court, the matter is sub judice, and
their tria] should not be prejudiced at
all

ot wy femd : ww ¥ difew
wah kb

Mir. Spesker: This question is about
a case not against the Chief Minister
r gyl , it i3 sbout the matter of
Choti Sadri Golg Scandal Case.
mot know why you bring in
of the Chiet Minister and my
person who should have been
‘the bars is 3 Chiet Minister etc,
= sommthing unimeginable, (In-

ﬁ?!” ;

-

i
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wmenhohvemny.lhv.h:ﬁ.
The Chiet Minister iy not nominated by
the Home Minister or the Opposition.
He is elocted by the people of that
State; he can be dspussed by the
of the State. It is not fair to say tha
he should be behind the
that It ig not as though somebody
the Home Minister bes nomineted him.
He 15 the Chief Minister bucause he
had been elected . . . (Interruptions).

ot wy fowd : frowr @ o o
dter ¥ §

d

ought to be behind the
haa been found guilty—thig is
Anybody who has been found
by the court, whether it is
Munuster or the Chief Minmster or
Speaker, will have to go behind
bars. But before the case
nto, how can you say this?
ted leader of & party; and
Chief Minister of a State; he
pomnted by any person. Te
not at al} relevant and it is
per. It is very unfajr. I8 has
this that anybody can say anything on

ny

TWo T WA Wifgar : «@r §
nf o st wfwwoat g g
Mr. Speaker: I will not allow any
one to speak while I am on my legs.
About the point of order, I have not
given any decision. The point is
whether a case is there, what type of

it. The Speaker is nout expected to
know everything. Some question is
given; it is printed and it comes
before the House. 1 do mnot
know what case is this and what
is the material. I do not know even
about this gold case, how much gold
was involved. If you want me
a ruling, you must give me time,
me read what it j» about wnd what
case is. Meanwinle, I do WOt
whether the hon. Minister would
to answer or kesp It pending.
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shri Y. B, Chavan: Certainly, I
leave it to you to go into this. (In-
terruptions).

oft an fomd: & Srac & woam
YN, W W GRY )

% WAl qTE : O g,
W e & @ Ay awew
off wy fod & < farfree & fag
i w edure ek § 97wt W
fawar T arfgg o

Shri Y. B. Chavan: ] would ke to
give the reasons. I can say that the
gold n question 18 the same aganist
which some breach of trust case is
before the court. The set of facts in-
volved, partly at least, 15 the same.
Our intention was, when the memo-
randum was sent, to make a further
probe into it. As the Finance minis-
try was also seized of the matter,
certain discussion took place on the
floor of the House because the ex-
Finance Minister made certa)p state-
ments here. Therefore, we could not
take any further action.

Hon. Member Shr; Lamaye
wrote to me.

Shrt 8. M. Banerjee: Mr. C. C.
Desar also wrote to you.

alsv

Shri Y. B. Chavan: Why don't you
have some patience. Mr. Desai also
wrote to the Finance Mimster, Mr.
Morar)i Desa; the Deputy Prime Mi-
nister and 1t was the Deputy Prime
Minister who suggested to the Home
Ministry that it was necessary that the
CBI should make an enquiry. At the
same time, in fairness to Mr. Sukha-
dia, it should be said that Mr.
Sukhadia also wrote to me saying
that it is better if we were to make
some enquiries through the CBL. If
the man had any guilty conscience,
he would not have asked for it......
(Interruptions).

Wt oy fmd : og @ WYk T
a§t § ) o i Dy § e wefg
tara s @ §1 fod ey g fros-
awt wifes T QE §

JULY 12, 1087
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Shry Y. B. Ohavan: I gm not his
friend but I hope you are not his ene-
mies

Wingfomd : @ ¥ wew §
fir Infr qgw ff woar fomr v
forar &1

Shri Y. B. Chavan: I may not be
hig friend but you are not taking the
position of enmity towards him. No-
body need be hig friend; but nobody
need be his enemy. He alsp wrote to
me about it; that is what I wanted
to say.

o T RAET ATigat : wfaet
FIAN TR W W | Iwm
T, g A g §?

Shri Y. B. Chavan;: I wanted to
make a further probe into it.. .

Shri C. C. Desal: Has the Home
Minister or the Deputy Prime Minis-
ter or the Prime Minster seen the 4
bricks of mutilated gold?

Shri Y. B. Chavan: We have not
seen the gold, because it is a property
mn the case, before the magistrate,
ete. The point is, after this letter
was received, we wanted to find out
whether we can undertake a proper
investigation into 1t. Therefore, we
had consultations with the experts
in the Law Ministry whether we can
immediately undertake an investiga-
tion. We were advised that as the
gold 1s the game .

ot vy fowd : v o WY W
wfwwr §

Shri Y, B. Chavan;...it is dificult
to undertake a proper, a full investi-
gation under the Criminal Procedure
Code unless we do some dameage to
the matter before the court itself.
Therefore, even then, I thought that
in order to advise ourselves properly
before we come to the hon. House,
as t0 what action we could take,
asked the CBI to make some
informal check on the basis of
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records that are available and he
made the check and advised me
that....

Mo Tw wAge ofgmr . @
TR ?

8hri Y. B. Chavan; The Director,
CBI. He advised us that a further
detailed investigation would be
necessary and as a further detailed
investigation cannot be undertaken as
the case is pending. ...

Shri P. K. Deo: It can be under-
taken; that is the view of Ashok Sen.

Shri ¥. B. Chavan: The adwvice

given to us is that jt cannot be under-
taken.

o T wAgY Sfgar : w0 AL
LA ]

Mr. Speaker: He was saying about
the CBI opinion. (Interruption). I
would like to know from the hon.
Members whether, in view of this, we
can go to the next question, because
1 is taking a long time,

Wt wy fwa : & SoweE
o g

Mr, Speaker; Before I give a de-
cision, how can it be answered?

Shri 8. M. Banerjee: Postpone the
Question; 1t can be taken up on an-
other occasion,

Shri Ranga: Supposing the Speaker
comes to the conclusion, in the light
of what has been said in favour and
against the idea of sub judice and
this question not being answered
supposing the Speaker fortunately for
us comes to the decision or conclusion
that this can be answered in such
parts of it as cannot be covered or
8s need not be considered to have
been covered by that case before the
magistrate or munsiff, may I know
whether you would be good enough
to allow this question to be taken up
on another suitable occasion, three or
four days hence, whenever this
Ministry comes up again here for the

ASADHA 21, 1889 (SAKA)
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question, so that the House can get
an answer from the Ministry?

Mr. Speaker; The hon. Minister
may, if possible, without touching
that case, answer it. I do not know,

Shri Ranga: Let him do it.

ot W 1w FU AT e
Az g1 ot N o Wo aeff
d v arfs ofr ganfem e A v
wifgd a1 1| & wrgar g fo v W
Y wEfer % & Frprer faar Y |

Mr. Speaker: How can all this
arise when I have said so much, and
after I have said it?

Shrimati Tarkeshwarl Sinha: He
1s asking for the expunction of the
words of Shri S. M. Banerjee.

Mr. Speaker: No expunction. They
will all remain, The Speaker has no
right to expunge anything; that is
what I said the other day. Unless
it 1s unparliamentary, wunless it s
something else, he has no power to
expunge; therefore, we cannot ex-
punge it. (Interruption). Now that
the Mimster is prepared o answer it,
let us proceed,

ot uy feord : W AT,
Tgafar € A wrigw o frar
I X s it Nt | g O
g Y g W § f_(wawwm)

Mr. Speaker: May I request the
House to follow the proceedings? 1If
they want to continue their talk, let
them kindly go outside. Or, do they
want the House to sit quiet If they
want, well, let us sit quite for some-
time, so that they can finish their
talk Afterwards, we will resume our
work in the House,

ot vy fomdt : wgefr W o
wraw oF fear  wa@ % g Wit
¥ anr st o o | qEEY ¥ it §
s § fr Wi gowT W i
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aty ovtfer @ ¥ sy it
¥ gelwT oy il gl
N w s® & Wl & g
¥ o WigT o gufenr o g @
st w1 g faowme fgar
WA TAT IT T [HEAT ARy 1Y )
wre-arg 3z o637 7w 6 voeye
& qer wdY.

Mr. Speaker: You should pyt
supplementary. You are givirg it to
ne to decide whether it shyyid be
slaced on the Table or not, gnd you
wre reading the whole thing!

wog fowd : 0 st @
o argran ) Moy @
3euq fgar

ot wo Mo forrt : N Py ¥
w7 fo 2o o¢ Ay 7 1 9N 7wy
for oY wrT g & 0X WA fpeiy
&t 1w W U T AT Ty W
£ fw forg 1= *1 299 T g wr
fade wel aalt & 70 1 9% e 7my
% Yré o W oy ?

ot wy fovrd : o ot g @
wa Wed

“whether Government hLgye
examined the various suggestions
made m the memorandum®,

My, Speaker: I have seen iy Sup-
sose the question mentions sothe book,
ire you going to read the hole
00k?

@t oy fd QU ST g o
§1 RE dw A TSy e
Wyt AW AR AV gy
R e soerc g :

‘“whether Goverament jgve

examined the various suggestions
made in the memorsndum™

JUEY 13, 1989
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wew wee, ot o st
# g vy war § e gurfer & ae)-
feaa® § wrelfy St W wefie
o & dix qufnd & doaw
fxam

Shrimati Sushila Robtagl: On @
point of order, Sir, Rule 50(1) lays
down specifically as follows:

“No discussion shall be permit-
ted during the time for questions
under rule 32 in respect of any
question or of any answer given
to a question.”

The hon. member is entering into a
discussion about this.

Mr, Speaker: That is why I am
asking him to put only a supplemen-
tary.

w wy fod : Ty & @ e
PR g wSr Ed ¥ et
waar & garer T T AT | AT gAIA
m g fw g7 FIREmw # wiw
¥ 05 f5 wilfgs @y wax ¥
garfen arge ¥ vl Y ¥ wiiled
% fad gz g4 fear o O qafomr
¥argIamm i i@ aa §
gir o 7k @ fr 37 wrefw g
w7 § froare ferr o war 37
oY o & e o ey | qw
ot wawqfed w1 ware & Karen
g g fe war Wl ama Rt W R
#re ¥ faare fapar 8 i o6 ik
L
Shri ¥, B, Chavan: He is trying
10 take one fart out of it. The invi-
tation to the Prime Minister becomes
questionable when the facts about
gold are clear. The central theme is
gold, the information about gold, the
knowledge about gold, the time that
is involved, ete. AN thee
are at present before the court. Omne
part of it cennot Ye lsolated. The
whole thing is a single set of facts.
e wants to hold an wbont

g
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one mt of fasts, completely imsolated
frem the originel set of fants,

ot wy fomd : sperfura o) fireeae
rAframy omvnwg @
e Wt gaq & ag vy aff a2

o gwrnos wagre : § S Ry
W I8 g | qgr e wor
& otk o3 T it

So, 1t 15 very difficult to take a part
of it. Nobody wants to conceal or
hide anything, but what can I do?
There are certamnly some judicial
limitations which we have to accept,

ot ay fawd : wa gmar fewgw
A @ A 1 garfear st froar
Y oy @ 1w windY A €
gnun ag waw ¢ fx s % faemw
T BT W R 1 W T W
srewar, xg % ford g frsdierc g
T Aoy § I woE 9 &7 fre
wrr s ¥ fad sl wa gown
eHT ¥ Wiy 97 ¥ faare ¥w
sk fayge i wT @ g1 wa-
wfe® wr ammwy @ 41 #

The Deputy Prime Minister and
Minisier of Finanoe (Shri Morarji
Desai): My predecessor had made a
full statement in this House about
. After that I received a
letter from Mr, C. C. Desa: and some
others also. I called for the papers
and saw that there was a case, Then
1 found that it was a case which the
Finance Ministry could not puraue
with 1its staff, Therefore, I requested
the Home Minister to take the heln
that a full investigation

Oral Anywers 11042

body cannot be arrested because some
hon. Mcmber says thst he should te
arrested.

wwgfoma: fimr M W
gl

wraeft aredvrdy feog :
femr & & srgw; Rars )

Shri Morarjl Desai: I
sorry to say that the
not been able
case

T3

has not only
out a prima facie
the basis of any case on the
of the papers that he

§
§

winy famd : ag 7 w0 wwm ?
A weaw & atgy qfad | § o wwr
! v dwar & may ¥ fad
dmT g o

knuw what to do, Till then what
can one say? The hon. Member may
lay any amount of emphasis on this,
but I am gorry I cannot oblige him.

this. I am not gomng to allow any
more time for this. Hon. Members
have entered into a controversy smd
It is not silowed
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Some hon. Members (Interruptions).

oty femd@ : AN g W W
w1 gt ? R qEq W N
wfawc § | faarg @ wegrorETgw
Fugrfoar §, &7 ) fer 41

Mr, Speaker: Please do not take
down anything, Nothing need be
taken down
(Interruptions) ***

Mr.
now?

Speaker; Shall we proceed

Shri Ranga: Sir, 1 can appreciate
your difficulty. But you should also
realise our difficulty. For no fault of
our own there was this question and
these pomts of order were raised
Those points of order were being dis-
cussed. The main question has not
been taken at all, In the meantime
you lose your patience and you Ro
to another question.

Mr. Speaker:
minutes on ths.

Shri Sheo Narain: Sir, when such
false charges are made .....

We have spent 34

Shrl P, K. Deo: Sir, Shri Ranga is
on his legs and he 1s not able to pro-
ceed because of terruptions.

Shrl Ranga: You should kindly
have some patience.

Mr, Speaker: I have shown patience;
but, I am not allowed to proceed.

Shel Ranga: I do not know Whe-
ther he has put even one queston,
1£ s0, let him ask hus second question,
Then, you can allow one or two
members to ask questions and then go
on to the next question.

Mr, Speaker; I am prepared 10
allow questions; not that I am not
prepared. But we cannot proceed in
this way. The question itself has
been, as you have yourself seen,
argumentative. Anyhow, I will see,
Allﬂaht.letushenrﬁteqaudon.

JULY 13, 106}
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ot wy feod : wo ddboy ¥
ot qed atw oy Wk s areerd
fawrr & o ofgwrdr §...

Shri §. R, Damanl: Sir, on a point
of order

Mr. Speaker:
order?

Shri 8, R. Damani; The ntention
of asking a supplementary 18 to seek
mformaton on certamn important mat-
ters, not to start political mud-sling-
g or making political capatal. This
hon Member always asks questions of
this nature. Something should be
done about 1t so that we can function
properly

What 1s the point of

oft R wog wat - & ow surEq W
g o W g WA fafa
fiox it ¥ W W wA ¥ fag
gar foqr o1 o IR M
qe oft %3 fear qv W% fafret angw
R Efaged Ry ww
o G AE 9T gET W e
0 g 2 R Y WY R ey
T O AT gy | Wi TR AW
W ey QY N wrEma W
WAy YA A e A g N
aY Tagy T @ ?

Shri Randhir Singh: My point of
order 1s under sub-rule (1v) of rule
41(2). Whether to arrest a person or
not to arrest a person is an intricate
question of law, rather interpretation
of law. It 19 an abstract legal question
covered by rule 41(2) (iv). So, it
is barred. Shri Limmaye cannot ask
that question. I know that he will
somehow try to bring in that ques-
tion. 'The rule clearly says:

“it gshall not ask for an expres-
sion of opinion or the solution of
an abstract legal question or of &
hypothetical proposition;”

seoNot recorded.
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whether to arrest a person or not has
certain legal implications. It is an
intricate question of law. Therefore,
the question which he ;s going to ask
is barred under rule 41,

Mr. Speaker; Let us hear the ques-
tion. If the question i1s covered by
that rule, naturally it will not be ad-
missible,

oY wg fomd : e T A
ot wqw femr § fe @r ¥l
T A il ¥ | T aRew
¥ o guo g § o R 153 fr
Ay ¥ waf §—s51 €2 9% N— ¥
@ FT T T WY e Y
MM ¥ R ¥ ow fowr § o
fer 7 g ¥  wrawErd

wd o Torear ¥ wigwfl ¥
g 9T fow & woerer g 69 U
Wt 3% T Ara At ¥ W<
I €T AR T, S1%F WY
few of, = ofeFrd el
fawm & wfawfol & fawres e

¥ fawrfrr @R st ey @
T e g—fendiew @@
qewy sraiwr & 7 oY 153 feelt
@ P YA Y Y ¥ A
¥ wr wrtar gt ?

Shri Y. B. Chavan: This question of
taking action against the Finance
Ministry officers did not come before
me. I am coming back to the same
thing and I hope the hon. Member,
Shri Madhu Limaye, would appreciate
this fact. The questions were whether
there were two lots of gold or there
was one lot of gold, what was the
number of gold bricks, where ¢hat
gold was, how it was recovered,
These are the very matters which,
really speaking, are the basic facts
of this case and some of these facts
are before the court. How can I
glw y information; how can I say
gue thing is right or is not right? It
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is very difficult for me t0 give in-
formation on facts ... (Interrup-
tion).

oy ford: & fawnhy
wrianfy XA qeT ) W wr W
ferty fafreer @ wwd § 1 foriw
fafrer 82 gu ) wwoaw ¥
o fendie g st ¥ s
Ny Rl & wnw W<
wgfe wrwrd faw & wirerft
Y spurferer wif aff fimqr v § )

Mr. Speaker: Shri Banerjee,

wrfeat g M@&l
T WRTY AT gAY ?

Mr. Speaker: I do not know how I
should proceed with this,

ot wy fomrd : wio faer welt &
AT 7T #7 AT feamed

Mr. Speaker: This way, I do not
think, any question can be answered.
One question can take one full hour,
Then, all the questions will go. The
Question Hour 1s becoming an argu-
ment on both the sides. One is trying
to defeat the other. After all, it you
want information, you can esk for
information; if you want a debate,
there is another method of having
one-hour debate or two-hours debate,

ﬂ “M:m& qg =
9T qF w2 %Y agw dud |
Mr. Speaker: After the waste of
one hour I am not prepared to give,
If you had not wasted one hour, per-
haps I would have.

ot wy fomdt : Ao w oW
firdy ot ey oy ey it e
Wt



11047 Orgl Asewers
Mr, Speaker: 1 am not prepared to
argue here.

Shri C, C. Dessi: You can express
your digpleasure

Shrl 8. M, Bamerjeo: I want to know
whether the attention of the hon.
Minister was drawn to the letter dated
6th April, 1967, from Shn C. C. Desai
to the Finance Mmister—Shri Pant 1s
here; Shri Morarji Desa: is not here
—in which he mentioned

“I would request jyou yourseld
to sze the 56 kilos of gold recover-
ed by Government and you would
observe that these are mutilated
bricks, mutilated in order to
separate the remamning 67 kilos
of gold which has been, accord-
ing to our informa‘ion, misappro-
priated jointly by Shri Mohanlal
Sukhadia, Ganpat servant of
Gunwantlal and the then District
officials of Chittorgarh ™

Mr. Speaker: Is that a supplemen-
tary question”

Shri 5. M. Ranerjee:
mentary 18

My supple-

Mr Speaker: Question Hour should
go on hke this in future! What is the
point in reading all this®

Shrt S. M. Banerjee: I am not read-
ing the whole letter

My. Speaker: Everybody has got it.

it wy fomd : vt ¥ qur W
§ s o wrwe famn R )

shri 8. M. Banerjee: I want to know
whether they have seen thig portion
of this letter and whether either the
CBI or the Home Minister or the
Finance Minister or any official of the
Finance Ministry has seen that this
gold was mutilated with a view to
appropriating the whole thing

Shri C C, Des#l: Officials of excise
have acen this but I am surprised that
the hon. Ministers have not seen this
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My, Spesker: Nobody can get wp
like this and begin speaking.

Shrl X. B. Chavan: The letter of
Shri C. C. Desai was received by the
Finance Minister.

Shri S. M. Bamerjee: Let the
Finance Minister reply
Mz, Speaker: No

Shri X. B. Chavan: The Finance
Minister cortainly did reply to that
aspect of the question. He said that
he did receive the letter of Shri C. C.
Dosai and after that he advised the
Home Ministry to undertake an in-
quiry in regard to this matter

Y wq fowd : X ¢ w7 ¥
ar fegr

Shrl X. B, Chavan: The fact was
mentioned  Whatever be the allega-
tions mentioned there, unless the alle-
gations are investigated into, no action
could be taken

Some hon. Members rose—

Mr Speaker: Dr Lohia who has
put the question wants to put a sup-
plementary

Shri C. C. Desat: On a point of
order, Sir.

Mr, Speaker: Dr Lohia 18 ome of
the people who have put the question
How can Shn Desai put a question
before him?

oo Ty welvge Wifgar : wew
wgrey, r wavr ol ot } gwnfer
o sfx  aorere Y ¥ 10 frwax
® garery ot ff 1 gl W AT
I WY 9 frwsare WY T ft
%7 qar ¥ fiar wav w7 T 18 P
% gfew ¥ or s g ¥
frowvar 1 & g sl oft & oy Wy
wrger § fo wrfex ag 67 fest @
¥1 AT §, W WG W W ST
g @ ww 10 fowewe o W W
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weht ft & gufir ot ot -
e ot faldr st 9 frwe W @
e o @ ok 18 fre
N AR W @ R oAk @
o we folt ¥ gurfenr ot ofic
rReers ot wgr ¥ o Wy v
swrw § i o1 o fiet & Y et @
W W e QY (vrewr)

qe STt e - i w0
wifigr wgt @ 7 (sqwwna)

To Tw wige Wfgnr W,
o Mg 3 @ ww v | WD
o), ¥ gw aar warw A g wel
N NAWE W AT @

g 100w ¥ 16 AW aw
guifenr fr o TogeE B

. (v **

“!0 oot *¥

o TR wwge Wiy @+

st ‘o Wo wi: *%

o TR g Afgw v

Myr. Speaker: May 1 demand g little

peace? (Interruptions).

Shri Jyolirmoy Basu: They are sup-
pressing facts.

Mr. Speaker: Order, ordel.

Shri Jyotirmoy Basu: I have the
right to say ... {Interruptions)

Mr. Speaker: Why do you jomn
them? You have been very quiet.
All this will be expunged. The
language used is no credit to the
House. All this abusive language,
from this or that side, will be ex-
punged. I could not think of it on
the floor of the House, So, all this
sbusive language is expunged.

Laet us go to the next Question. Shri
Bibhuti Mishra.
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W gew W veww ¢ e
wew, § oM Qe wEv )
Fgham g
Mr. Speaker: The House stands ad-
journed to meet again at 12-30 P
1L.50 hrs,

The Lok Sabha then adjourned till
Half-past Twelve of the Clock.

Lok Sabha reassembled at half past
twelve of the clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS—
(contd )

SHorT NOTICE QUESTION
Kosi River

8.N.Q. 28 Shri Bhogendira Jha: Will
the Minister of Irrigation and Power
be pleascd to state:

(a) whether the &ischarge of Kosi
flood waters has reached one lakh and
2 thousands cusecs and there is immi-
nent danger of the change of the
course of th> river itself at Dalwa
and mnminent danger of breach in the

western embankment at Dalwa,
Kusaha, Simro, Kalyanpur and
Kanauli; and

{v) 1if so the steps taken or propos-
d to be taken to prevent the breaches
and the change of course of the river?

The Minister of Irrigation and Power
(Dr. K L, Ra®): (a) and (b). A
statement is laid on the Table of the
House

Statement

The discharge that passed down the
Kosi River on Tth, 8th and 9th July
was of the order of 84,000, 1,78,000 and
3,12,000 cusecs respectively. Although
the river has started attacking the

**Brpunged o8 ordered by

the Chair, vide Col, 11043.





